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V JUDGMENT 

K.P CHARY, V ICE..CFj IRMN1 Shorn of unnecessary details it would 

suffice to say that the petitioner prays for regularisation 

of his services and for a direction to the Opposite parties 

to regularly absorb the petitioner against a post of Group-a. 

	

2. 	We have heard learned counsel for the petitioner 

Mr.B..Triathy and Mr.shok Mishra,learned Standing Counsel. 

It is maintained on behalf of the opposite parties that 

there is nosanctior4st available at present to regularise 

the petitioner. Though Nr.Tripathy,learned counsel for the 

petitioner vehemently urged before us thët the petitioner 

is going with begging bowls and his application should be 

allowed directing the opposite parties to regularly absorb 

him, we cannot  do so in view of the fact that there is no 

sanct ionpost We would direct the opposite parties that 

as and when work is available, the same may be given to 

the petitioner. lihenever regular vacancy is available,the 

case of the petitioner be considered along with others 

for adjudicating the suitability and for appointment. Thus 

the application is a cordingly disposed of. No costs. 
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